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CENTRAL ADMINISTRATIyg TRIBUNAL
PRINCIPAL BENCH; Ny DEL HI

OWhe NoO. 246/95

New Delhi this the qatp day of September 1255

Hon*ble Shpi SeR.Adige, Member (g)
Hon'blig pp, AeVedavalli, Member (3)

Shri Chander Bosg
Constabjlg No. 921 /oap
Ist gn OAP

F Y ol e Caﬂ!p

Dselhi.

7

. *ccecApplicant
(By Advocate; ghps MePoRaju )

Versus

-1« NCT of Belhi

through itg Chigf Secretary
« 0ld Secret arigt
Oelhi.

2. The Commissioner of Polige

Police Headquarters
IP Estatg ,
New Delhi. -....Raspondents

(By gdvucate: Shri Jog Singh)

 DROER (0ral)
Hon'ble Shr i S.R.Adige, flember a)

We have heard Shri Ml oP oRgaju Counsel for the

aPplicant gng Shri Jog Singh Counsel for the respandents.

2. Both counsg) agrée that thig 0A may be disposed of
with a direction tgp the Tespondents, that while the

examingtion of the Pusmgy continug, theﬁapplicant shoulg
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3 We diregt

interms of the abgys direction,

(e dodne

(DR,A.UEBAVALLI}
Member (3}

accerdingly ang disposed of this

No costg.
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Member {a
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